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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABMD BENCH, ALLAHABAD

Original App11cati n NOl 375 ar 1992
S.K.Dixit •••••••• Applicant ••

Vereus
Union of Indi t hs r s , • •••••••

WITH
Original Applicati n No: 376 af 1992
P.K.Dube, •••••••• Applicants.

Versus
Union of India & are.

WITH
Original Application Na: 460 ef 1992

Respondents.••• •• • ••

Appliciilnt s •• •••••••
V.rsu~

Union of India & others
WITH

Original Applicati n Ne: 461 ef 1992

• •••••••

V.K.Katra •••••••• Applicants.
Versus

Union f India & athers
WITH'

Original Applicati n N : 462 ar 1992

Respcmhnts••• • •• ••

OyP.Kushuvaha •••••••• Applicants.
Vereue

Unien Dr India & athere
WITH

Original Applicatien N :
A.K.Srivastava

Respondents.• •••••••

463 ef 1992
• •• •• • • • Applicants.

Vereus
Uni.n of InGia & ethers • ••••••• Rasp ndents.

WITH
Original Appllcatian Na: 464 ef 1992
B.V.Galvalkar •••••••• Applicants.

Versus
Uni.n ar India & athere Res po nde n ts,• •••••••

WITH
Original Application No: 465 af 1992
Smt. H.L.Khalri •••••••• Applicants.

Versus
Union of India & Respondents.thers • •••••••

WITH
Original Applicatien Ne:
Harish Kumar

Versus
Union of India & .there

WITH

466 .f 1992
• ••••••• Applicilnts.

•••• •• •• Respondents.

'/



.I

I

Or igi nliJ.Applica ti n N . 467 ef 1992,
S.K.Shukla • ••••••• Applican t s , •Varsus ,
Unilln of India & ethers • •• •••• • Resp ndents.

WITH
Criginiil Applic-tion N : 468 cf 1992
Su r e ndr a Kumar •• •••••• Applicants.

Ver:sus
Union of India & .thars •• • •• • • • Respcmdents.

\JITH I
I

Origina 1 Application Nlil:469 .f 1992
G. B. Ma gha ·....... Applicilnte.

Versue
Unicn of India & t he r e •• • • •• •• Respondents.

WITH
Original Application NO: 470 of '992 . I,
A.I.KhQnwillker ·....... kpplicants. !

Versus I
!Union ef India & •thers ••• • •• • • Respondents •

11\11 TH'
Original Applic.ticn No: 471 of 1992

"
8.K.8hQtta ••• • •• • • Applicants.

Versus
Union of India & there • ••••••• Respondents.

WITH
!Original Applicati0n N.: 472 of 1992

8.R.Singh • ••••••• Applicants.
V.reus

Unien of India & others •••• • • •••
Respondents.

WITH
Original Application ND: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Un! n Df India & ethers • • • • • •• • Respondents.

WITH
Original Applicatien N.: 474 .f 1992
R.K.T.wari • ••••••• App lica nts •

Versue
Uni.n ef India & .thers • ••••••• Respendents.

WITH



.\
I

Origi".l"Applic8t1eo. N.:,.374 .ar 1992
f't t t (' l:' f:\ f,,.... ~. .,. t,; t ":'

T.f(yMsh-ra ' _. - . - •.•••••.
Versu!

Applic8 nt••.
- I

Unien.,-f India & .t~e~a: •••~, ••• Relpen'.nt~

Hen'ble ~r. Justice U.e.Srivaatava, V.C.
Hon'ble Mr. K.Obayya. Member-A

(By Hen'ble ~r. Justice, U.e.Srivastava, V.C.)
Shri C.P.Srivastava hae put in appearance

in thie case ana hae praye~ for iepoaal of the
case. The learne. counsel for tha re pan.ants
Shri P.Mathur prays rer time to file Ceunter
Affidavit. It i. not necessery to grant time
for the eame .a ai~ilar .atter has been diapo.ed
of by,the Bombay Bench and as well as Allahabad
Bench. Therefore, the prayer or the le.rned
counsel for the r.ependents ia refused and the
eaae i. being decided by hearing the counseb"or
the parti.s.

2. In thie caa., after hearing, wa are of tha
opinion that,tha judge.ent which i. ~.llver.d at
BOMbay ana which has b••n followed her. at
Allahabad yill hold good. Th. applicant .ppeara~
in a writtan teat of Offica.,Clark in response ta
an advartise ••nt issue. by tha Railway Sarvic.
C.mmission~ao.b.y. Th•• xaminatlon took place
at various centres, the applicant was daclarad
successful in the writt.n test and called for
interview. The applicant was declared successful
in the selection for the post of Offica Clerk.

CommissionThe Railway serviceA Bombay informed the applicant
that hie neme has been sent to the Central
Railways for appointment 8S Office Clerk. After
waiting for a considerabla period when ·the
applicant did not gat appointment, the applicant
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approached the euthorities and ..,aatold that certain-
enquiries in the irregularities which took pla~e
are going on and he should wait fer some time more.
lateron, a fresh list was published on_21.12.1986
1n th In.ian Express - ana the name -
of the epplicant did not figure in the list. He
represented against the same, but after failing to
get any response a legal notice was sent and there-
after this application was filed before thie Tribunal
with a prayar that the reepond~nts may be airected
to offer appointment to him on the poat of Offic.
Clerk or upon any other equ!vallent post on the
baei. of nia result as declared by the Railway

hi. appoint.ent would have been given, a communica-
c .

8erv~ce commission.

3. In the written statement filed by tha
re8pondents it has been stated that the cause of
action arose and examination,'wa. conducted by the
Railway Recruit.ent Board, Boebay and aa .uch in no

adllIn1atratilen.
ca.e the pre.ent petition 1s cognizable by the/

In the'vigilance enquiry certain te.pering were found with
the result the applicant'. na•• was dropped and' ..
that'e ~h~, he was not given appoint.ant. In ca.e,

.. ,

tion waul. have been made. UnCoubtedly. ~~
hits .•••~_. the peraoA/pa8sed the exa_inaticn, hear she,

as the C8se may be, and the result declare. then
the applicant should not have been dropped without
any valid reason. If there wasso.e foul play 1n

•
the inclusion of his na~e, obviously, the applicant
was to be given an opportunity or h. ehoul. have
bean apprised of tha necessary facts to enable him
to submit reply and meet anything which was again&t
him. But on the basia of the Vigilance Enquiry,



.1

the .pplicant .hould not have been deprived frOM
the appointment in which he becs.e entitled a~ainet
on. of the vacancies which was advertised. No
person.ehould be deprived of hi. rights which
accrued or which necessarily will accrue on account
of the foul play by the authorities unless ha ie
net guilty or he.was not givan an opportunity of
hearing. Accordingly, the appll~ation ia allowad
and the respondents are directad to h.ld an anquiry
into the .attar a.aaciating tbo applicant with tha
same anm in ca.8 no foul play on hi. part; i.;,teuN
the applicant .hould not have been deprived af hia I

appoint.ant because ao.aone has bean faun. guilty.
The enquiry .h6uld be completed within three •• nth.

Ifrol! the data of cOlillUnicationof t.hia order. In

,

ca.e, the entire examination hae b.en cancelled and
none of thoea who appearad in the exa.ination got
the appoint.ent ~hen the applicant will have no

caae of hi. appoint.ent •. But in ca,e, a••e
appoint.ent. hava been ••da and avary case has to
ba decided on .arit. a. indicated above, the enquir
abeut ·the applicant's case may ba .ada within
three .onth. fra. the .ate of ce.municatien of thi_1
ordsr. 1n5ca.e, •••• or the persona a.ra requirad
to appear in Viva-Voce te.t and their written
,examinetton ia accepted; but has not been cancelled I

.
they may appear in the Viva-Voce examination.
This ie a pert of the .election itself and 1ncase
thay Bucceed their result may be declared and
they may be given appoint.ent accordingly.
Tha application stands disposed with these
directions. No order 8e to costa.

~ .•• I • •• • • ••, Contd/- 4
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